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Coram Hodb1e Hr. P.1-i. Trivcdi 	: Vice Chairman 

Honsble Mr. P.M. Joshi 	: Judicial Member 

25/7/1989 

1-leard Mr..T.Takhtani and Mr.B..Kyada, the 

learned advocates for the applicant and the resporident. 

Pending admission, issue notics on the respondent to 

reply on admission wiU-iin 15 days from the date of this 

The zaAR petitioner to file the orders dated 

198 and 20,'4/198. The case be posted on 31.8.1989 

imission. 

c.1i.Trivedi) 
Vice Chairman 
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Judicial Member 
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C .?./199/89 

CCR?i. 	IIon'ble Ir. P.I. Josh! •. Judicial iember 

Honsble Mr. I.I:. Singh .. Zdministrative Member 

j8/19E9 

Mr. Z.T. rjakhtCrj the lerned ccursel for 
011 

the petitione has sentleave note by the telegram. 

Time granted. 1r. B.. Kyada, learned ccunsel for 

the respondents also seeks tie to enable hirr to 

file reply or cbjectir and recests 15 days time. 

e eranted. eq:strv to fix the case thereafter 

adrr±ssion. 

11 N Singh 	 P N Josh! 
inistrative I ember 	 Jucijcjl Member 
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